FORM No. - 4
See Rule (12)

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
CUTTACK BENCH

ORDER SHEET

On‘ {"Q’I Application No
Applicant (s

.......... FO of200z1
.......... é OVQV&mQO.Aﬁ Respondent ( s)..(me?

Advocate for Apphcant( ). Wk, A....S.a)m.n ............. Advocate for Respondeént(s)
Q n-Jena, D . Qo.Mcu/%my

NOTES OF THE REGISTRY ORDERS OF THE TRIBUNAL
-p-0- Ry-CO[— W)
Fafecte pofnfesf 00+ .Cy
Seyuteny fEhart e~
AT ey

Fou conptofarak ™ Pl-
B

L7
pu,;‘, ,\,%;}L(gmv e m e
\q\ ~

u,\&\%“i

-

sofg)

De‘k“‘" Nt jet2 ‘b’e.c..,‘,\,e_')‘
Q‘g‘:&m ‘2 8o} veseve)

MW'YQ,W ‘

1,0RDER DATED 4-3-2004,

On beine mentiermed recsrds of this

case have been placed teday,

Heard Mr.A,Swain,Learned ceunsel
appearing feor the Applic;nt and ML, 8, B, Jena,
learned Additimal Standine Counsel fer the
Urion of Indiarem whom a cepy of this 0,A,

has already been servedjand peruised the

materials placed on record] tf,
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NOTES OF THE REGISTRY ORDERS OF THE TRIBUNAL
Fov_ Adnsgasor po
CHlay of oh taay), Applicant claims that he was
-“D bl 4“[;‘-—“4»:1 2
e engaged as a Casual Labsurer wnder the
b3, oL’ ﬂ% ¢ _
Telacem Department of the Geverment ef India
O~ 7F . Z,‘Zﬁ and by filimg the presest Orieinalipplicatien
Combo M ,vviuj// under sectien 19 of the Adninistrative
i v e SR aaa™ Trisunals 2ct,1985, he has challenged the
&, ’vwoajﬁik. steps takem by the Respondents te regularise
CZaF%, ~ o3 #7r phe services ef 455 (eut of 1437) Casual
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labourers en the greund that the Respondents
éid not censider his case for tegularisatien;
Apart frem ether grounds,the Advecate fer
the Applicant states that while ignoriag the
cas eof Applicant,the Respondents have
enlisted several ether wersems(who were
either never ensased for reguired perid of
secrvice or ensaged at a later peint ef time,

than the Applicant as Casual Labourers)fer

regularisatien,

In the above premises,witheut
waisting amy time and enterine inte the
merits of this case, this 0,3, 18 hershy
disposed of at the admissisen stage asking
the Applicant te subdmit a consclidated
epcnsanhation te the Respendsiis by §ivind
full detalls by 15,3,2004 and the Respondents
are heredy asked te censider the said
representation of the Applicant and enter
inte an enquiry te find eut as te whether the
Applicant has €ot & casc for regularisatien,
Uatil fwll censideratien is eiven to the
case of the Applicant and he is imtimated

about the result ef such censideration,the

Respondents should net proceed te regulariseti
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anybedy as against the newly created 455 posts eof R,M,
If the applkcant seeks a persenal hearineg in the matter,
the Respondents is directed te allew the same im all

falrness of things,

with these ebservations and directions,this

0.3, is disposed of, Ne cests,

Seid cevies of this eorder te the Respadents
alenewith motices and free cepies ef this erder be given
te learned counsel fer beth sides, Y ’/Q\ ):‘JQ »
-6:‘: "--. ¥
e,
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